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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA

—

Original Application No. 229 of 2024 /EZ

In the Matter of:
News item titled “large portion of forest areas in Kamrup (M)

under encroachment: Gout. appearing in the Assam

Tribune dated 6.11.2024

Affidavit in Reply on behalf of the Respondent No.1, The Principal Chief

Conservator of Forest, and Head Of Forest Force, Assam
I, Sandeep Kumar, son of Late Kameshwar Prasad, aged about

58 years, presently holding the post of the Principal Chief Conservator
of Forest and Head of Forest Force, Assam, Panjabari, Guwahati-37 in

the District of Kamrup (Metro), Assam do hereby solemnly affirm and
state as follows: -

1. That I am the Principal Chief Conservator of Forest and Head of

Forest Force, Assam, and as such, [ am fully conversant with the facts

and circumstances of the case.

2.
application and have gone thro gh

contents thereof.

Madhurima Dutta

Guwahati
Regd.No.-42608

Expiry Dt .-

p—
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That I have received the copy of the above-mentioned Original
e same and understood the

nservator of Forest &
rest Force, Assam

Head of Fo

incipal Chigf Co
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3. That I have also gone through the Orders and directions of the

Hon’ble National Green Tribunal, Principal Bench, dated 19.11.2024,
as well as that of Eastern Zone Bench, Kolkata dated 21.01.2025,

directing the Respondents to file Counter Affidavits, hence, I am \
affirming this affidavit. g %
S &
. Qs 8
4. That I will traverse only through those portions which are relevant %‘\ 5o
T O
<
@

for the present purpose, as well as for which the clarifications are

sought for. The portions of the Original application not replied to, shall

IV

Principal Chief Cons

Head of Forest

not be treated as to be my admission.

5. That before entering into the facts and merits of the instant case,
I would like to state that the news item published in the Assam Tribune
dated 06.11.2024 is factually incorrect. In fact the Kamrup (M) district
has 12 Reserved Forests covering an area of 28,380.09 hectares, out
of which about 4,240.40 hectares of forest land is under encroachment,
mainly in South Kalapahar Reserved Forest, Fatasil Reserved Forest,
Hengrabari Reserved Forest, Gotanagar Reserved Forest, Garbhanga
Reserved Forest, Marakdola Reserved Forest, West Apricola Reseved

forest and Matapahar Reserved Forest.
The official records relating to total area of encroachment is

enclosed herewith and marked as Annexure —I .

6. It is pertinent to mention that Government of Assam has always

taken initiatives to control the encroachment on forest land and eviction

drives are conducted from time to time to free the forest areas from

encroachment.
Be it mentioned that during the year 2022-23, ten(10) eviction

drives were conducted wherein 35 kuchha houses were

clearing an area of 1.51637 hectares of forest land.

Madhurima Dutta
Guwahati
Regd.No.-42608
Expiry Dt.-
19/02/2030




Guwahati

Regd.No.-42608

Expiry Dt.-
19/02/2030

X

Further, during the year 2023-24, six (6) eviction drives were
conducted wherein 03 (three) kuchha houses were evicted clearing an
area of 1.0241 hectares of forest land.

Again in the year 2024-25, five (5) eviction drives were conducted
wherein 38 (thirty eight) kuchha houses and two pucca houses were
removed clearing an area of about 1.016 hectares of forest land. These
eviction drives were also covered in the Newspapers.

The Newspaper reports, including the letters of éommunication

concerning encroachment and eviction, are enclosed herewith and

marked as Annexure -II.

7. It is also humbly submitted that in and around Guwahati city,
the threat of encroachment of forest land generally exists, and the forest
department remains vigilant and conducts eviction drives to restrain

the people from illegally occupying or encroaching the forest lands.

8. The answering deponent further submits that the claims received
under the Scheduled Tribes and Other Traditional Forest Dwellers
(Recognition of Forest Rights) Act, 2006 are processed as per the

provisions contained therein.

9. That the statements made out in the foregoing paragraphs
are true to the best of my knowledge and belief and the same are also
my respectful submissions before this Hon'ble Court and that I have

not suppressed any material facts.
X /W“/{':’ £ A Deponent

» Advocate . .
Enrl. No..é{éﬁ(.ﬂ?.maﬁ -2670D Principal Chigf Conservator of Forest )

Head of Forest Force, Assam

d before me this day, |

Solemnly affirme nd explained
~ | read over @
o Cananis o the declaran 26 et
the declarant :‘“"‘ NOTARY
understand them. MADHURIMA DUTTA
Guwahati

06 MpR 12025 Regd.No.-42608
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Statement Name of Reserve Forest and Area Kamrup East Division

Sl. - ot _ Area of RF (in | Area under
No. | Name of Division Name of District Name of the RF Ha) encroachment
1 South Kalapahar 70.00 54.00
2 Fatasil RF 670.44 452.00
3 Jalukbari RF 97.70 4.60
4 Kamrup Metro "G otanagar RF 171.00 142.00
§ Hengrabari RF 628.00 360.00
6 . Sarania Hill RF 7.99 1.80
7 Kamrup East Kamrup Metro & Garbhanga RF 18860.58 318.00
Kamrup (R)
8 Marakdola RF 1426.50 403.00
9 Apricola RF 6075.30 2500.00
10 Kamrup Metro | Matapahar RF 225.00 0.00
11 Teteliguri RF 120.58 5.00
12 Chamata RF 27.00 0.00
TOTAL 28,380.09 4,240.40

ivisional Forest Officer
Kamrup East Division, Basistha

Guwahati

11
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; 77 ®7 GOVERNMENT OF ASSAM
3 OFFﬁIE OF THE RANGE FOREST OFFICER: SOUTH GUWAHATI RANGE:
LOKHARA.
Memo No. SG/30/Encroachment /2024/ 4 Date: Zg/,2/7 224
/¥~ . The Divisional Forest Officer

v 7 ¥ Kamrup East Division,
> B]{ 2 Basistha, Guwahati-29
a4 /)
s ey _"Sylﬁ,ﬂ/’ﬁrcsent status of encroachment in deferent location under South Guwahati Range
i ':‘_f/ Jurisdiction.
Sir,

With reference to the subject cited above, I have the honour to inform you that as per
previous reports there were 1118 no’s of household and approximately 100 ha. area under
encroachment inside Garbhanga RF. Further, as per the current google earth map there has
been an increase in the area under encroachment covering approx. 120.18 ha (taking

Garbhanga KML file as reference). Also, the total no’s of household has increased by 105 houses
thus making a total of 1223 no’s of household as on date.

This is for favour of his kind information and necessary action.

Enclo: Encroachment assessment report.

Lokhara




RF Boundary- g

@ Encroachment area-

§ Total Encroahment area- 120.18 ha[Approx.) §
as per KML File

Garbhanga RF

Google Earth
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. A - GOVT. OF ASSAM
< ... OFFICE OF THE RANGE FOREST OFFICER : : GUWAHATI RANGE : : :
‘ SANTIPUR : : GUWAHATI-09 '
Memo No. G/50B Y Fner oashmwert /1437 Dt. 13/12/24
,.‘,_ \-;,‘;‘ :{ i
o ? Lo The Divisional Forest Officer,
7 § & O\ Kamrup East Division.
)“* 433 L(Q, 28 Basistha, Guwahati-29.
'S
{’Z(Z%ﬁb,; Submission of encroachment data of Reserve Forest areas along with Google
L "‘,{ Earth Map.
s X
Ref:- Your letter No. B/KE/Encroachment/6885-89 dt. 03/12/2024.
Sir.

With reference to the subject cited above. I have the honour to submit
herewith the detail encroachment data of Reserve Forest areas namely Fatasil RF, Hengrabari
RF, South Kalapahar RF, Sarania Hill RF, Gotanagar RF and Jalukbari RF along with Google
Earth ‘Maps which have been furnished by concerned Beat Officers under this Range.

2 The above is for favour of your kind information and necessary action.

Encl:- As stated above. Yours faithfully
£ ¢
~
Range Forest Officer

Guwahati Range,
Guwahati-9
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f GOVT. OF ASSAM
THE BEAT FOREST OFFICER : FATASIL BEAT :
FATASIL : GUWAHATI-781009
Memo No. FB/5/Encroachment/116 Dt. 07/12/12024

S

The Range Forest Officer
Guwahati Range
Santipur, Guwahati

Sub: Report regarding present position of encroachment data.
Ref: Your Memo No. G/50(B)/1387-91 dated 4.12.2024
Sir,

With reference to the subject mentioned above, | have the honour to submit
herewith the current status of encroachment in Fatasil Reserve Forest.

The area of Fatasil Reserve Forest is 674 ha according to the notification year
1986. Current status of Fatasil RF is around 443 ha (approx) area under encroachment
which is about 65.7% of the reserve forest land. The Google Earth Map showing the
boundary of Fatasil RF and encroach free area inside RF is enclosed herewith for your kind
ready reference.(Data collected from KML file of Fatasil Reserve Forest and Google Earth).

This is for favour of your kind onward necessary action.

Enclosed:- As stated above.

Yours faithfully
jdmynn Poy dpamanyyyh:
Beat Forest officer
Fatasil Beat
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w(%VRENMENT OF ASSAM

CE OF THE BEAT FOREST OFFICER
HENGRABARI BEAT

HENGRABARI::GUWAHATI

dated 7" Dec. 2024

To.
The Range Forest Officer
Guwabhati Range
Santipur, Guwahati
Sub: Report regarding present position of encroachment data
Ref: Your Memo No. G/50(B)/1387-91 dated 4.12.2024
Sir,

With reference to the subject mentioned above, I have the honour to
submit herewith the current status of encroachment in Hengrabari Reserve Forest.

The area of Hengrabari Reserve Forest is 628.00 ha according to the
notification year 1992. Current status of Hengrabari RF is around 440 ha area under
encroachment which is about 75% of the reserve forest land. The Google Earth Map
showing the boundary of Hengrabari RF(Green boundary line) and encroach free area
inside RF(Orange line) is enclosed herewith for your ready reference.(Data collected
from KML file of Hengrabari Reserve Forest and Google Earth).

This is for favour of your kind onward necessary action.

Yours faithfully

Wb Ao fo-F

Q)M
Beat Forest)‘@'ﬁccr

Hengrabari Beat

.
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* ﬁ OVRENMENT OF ASSAM
OF THE BEAT FOREST OFFICER
ot KALAPAHAR BEAT

Memo No. KPB ncroachemt/918 dated 7" Dec, 2024
To.

The Range Forest Officer

Guwahati Range

Santipur, Guwahati
Sub: Report regarding present position of encroachment data
Ref: Your Memo No. G/50(B)/1387-91 dated 4.12.2024
Sir,

With reference to the subject mentioned above, I have the honour to
submit herewith the current status of encroachment in South Kalapahar Reserve
Forest.

The area of South Kalapahar Reserve Forest is 70.00 ha according to the
notification year 1989. Current status of South Kalapahar RF is around 59.5 ha area
under encroachment which is about 85% of the reserve forest land. The Google Earth
Map showing the boundary of South Kalapahar RF(Green boundary line) and
encroach free area inside RF(Orange line) is enclosed herewith for your ready
reference.(Data collected from KML file of South Kalapahar Reserve Forest and
Google Earth).

This is for favour of your kind onward necessary action.

Yours faithfully
Encl: As stated above. )
on wr
sndad ey

Beat Forest Officer
Kalapar Bt




Kalapahar RF
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BEAT FOREST OFFICER : NARENGI BEAT :
NARENGI : GUWAHATI

Memo No. NB/éJ’Eménm/,zc_z%O? Dt. //-12 2024
To,
The Range Forest Officer

Guwahati Range
Santipur, Guwahati

Sub: Report regarding present position of encroachment data.
Ref: Your Memo No. G/50(B)/1387-91 dated 4.12.2024
Sir,

With reference to the subject mentioned above, | have the honour to
submit herewith the current status of encroachment in Sarania Hill Reserve Forest.

The area of Sarania Hill Fatasil Reserve Forest is 7.99 ha according to
the notification year 1989. Current status of Sarania Hill RF is around 0.78 ha
(approx) area under encroachment which is about 9.76% of the reserve forest land.
The Google Earth Map showing the boundary of RF and encroached area inside RF
is enclosed herewith for your kind ready reference.(Data collected from KML file of
Sarania Hill Reserve Forest and Google Earth).

This is for favour of your kind onward necessary action.
Enclosed:- As stated above.

Yours faithfully

%bﬁ?\«% l‘ﬁ >3) :
eat Forest officer o

Narengi Beat

orest Beat Offjcar

Naregi Foest Bear <t o

Guwahap. >-

cal

21,
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"2 Map Showing The Encroachment Area Of Sarania Hill RF
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\3&” ' GOVT. OF ASSAM / % il
e .- - OFFICE OF THE BEAT FOREST OFFICER, KHANAMUKH BEAT :
: KHANAMUKH: GUWAHATI

Memo No. KM/8/Encroachment/ 924

Dt. 07/12/2024

. o8

The Range Forest Officer

Guwabhati Range

Santipur, Guwahati
Sub: Report regarding present position of encroachment data.
Ref: Your Memo No. G/50(B)/1387-91 dated 4.12.2024

Sir,

With reference to the subject mentioned above, I have the honour to
submit herewith the current status of encroachment in Gotanagar Reserve Forest.

The area of Gotanagar Reserve Forest is 171.00 ha according to the
notification year 1984. Current status of Gotanagar RF is around 129 ha area under
encroachment which is about 76% of the reserve forest land. The Google Earth Map
showing the boundary of Gotanagar RF (Green boundary line) and encroach free area
inside RF(Yellow line) is enclosed herewith for your ready reference.(Data collected
from KML file of Gotanagar Reserve Forest and Google Earth).

This is for favour of your kind onward necessary action.

Enclosed:- As stated above.

Yours faithfully
\' :’)IWVW'UC WM/ M‘

Beat Forest officer
Khanamukh Beat

23
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KHANAMUKH: GUWAHATI
Memo No. KM/8/Encroachment/325 Dt 12/12/2024

To,

The Range Forest Officer
Guwahati Range
Santipur, Guwahati

Sub: Report regarding present position of encroachment data.
Ref: Your Memo No. G/50(B)/1387-91 dated 4.12.2024
Sir,

With reference to the subject mentioned above, | have the honour to submit herewith
the current status of encroachment in Jalukbari Reserve Forest.

The area of Jalukbari Reserve Forest is 97.70 ha according to the notification year
1993 Current status of Jalukbari RF is around 15.5 ha area under encroachment which is about 15%
of the reserve forest land. The Googie Earth Map showing the boundary of Jalukbari RF (Yeliow
boundary line) and encroach free area inside RF(Red line) is enclosed herewith for your ready
reference.(Data obtained from KML file of Jalukbari Reserve Forest and Google Earth).

This is for favour of your kind onward necessary action.

Enclosed - As stated above.

25
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Date: 24.12.2024

The Divisional Forest Officer
Kamrup Fast Division
Basistha. Guwahati- 29

Sub:-  Regarding submission of present position of encroachment data.

Ref:-  Your Office letter No. B/KE/Encroachment/6855-89 dated 03.12.2024.

Sir.

With reference to the subject cited above, | have the honour to submit herewith the
report of encroachment area in Reserve Forest under Sonapur Range.

This is for favour of your kind information and necessary action.
Enclosed: As Stated Above

Yours Faithfully

Range F Officer
Sonapur Range
Sonapur

27
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2.

3.
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Encroachment data in Reserve Forests under Sondpur Range. Sonapur

Name of RF

West Apricola

Marakdola

Matapahar

Teteliguri

Encroachment area {Ha.)

Area of RF (Ha.) | : Remarks
| - Encroachment Rbsarks
area (Ha.) : S
As per notification area of
‘ . West Apricola RF is
| PRCDOGIRES | o 30 s Bt i the Kims
6075.30 2575.10 going on for file the area is 5266 Ha
' M ' which is an decrease of
, 809.30 Ha. ,
- As per notification area of
FRC process is | Marakdola RF is 1426.50
1426.50 537.95 going on for | Ha but in the Kml file the
234332 Ha | areais 1983 Ha which is
el a1 _|anincrease of 556.5 Ha.
, | As per notification area of
; f ! Matapahar RF IS 225 Ha
225 ' 138.39 | but in the Kml file the area
| is 280 Ha which is an
| increase of 55 Ha.

S —

120.58 6.99 - but in the Kml file the area

l  Teteliguri RF is 120.58 Ha
} is 126 Ha which is an

5

Chamata

. " increase of 5.42 Ha.
- As per notification area of
j ' Chamata RF is 27 Ha but
27 _' 0.36 ' in the Kml file the area is
| , | 24.9 Ha which is an

 increase of 2.1 Ha.

Submitted by

Ry

RANGE £y BsT OFPICED
SONAPUR RANGE
aliNAPUR

28
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GOVERNMENT OF ASSAM

OFFICE OF THE DIVISIONAL FOREST OFFICER: KAMRUP EAST DIVISION
BASISTHA: GUWAHATI-29

Letter No.: B/KE/Hengrabari Reserve Forest/21-22/ 303%8- | ) Dated: 25 11 2021

To:
The Deputy Commissioner
Valuation and Assessment
Guwahati Municipal Corporation
Guwahati

Sub: Violation of Forest (Conservation) Act, 1980
Ref  Your letter No. G.A.S/E-2/2021-22 dated nil.
Sir,

With reference to the subject cited above, 1 would like to bring to your kind information
that this office has received information regarding issuance of land and house holding certificates
by your office inside the Hengrabari Reserve Forest to various illegal encroachers including one
person with the name Krishna Kanta Baishya, S/o Hara Kanta Baishya (Copy enclosed as
Annexure-I, 1T). The map showing the location where the land and house holdings have been issued
with respect to the Hengrabari Reserve Forest boundary is also enclosed as Annexure -111 for your
reference.

In this regard, the undersigned would like to apprise you that the Hangrabari Reserve Forest
is a protected forest area and comes under the preview of the Forest (Conservation) Act, 1980 and
as per Sec 2 of the said act, there is a restriction on the de-reservation of forest or use of forest land
for non-forestry purpose. Further as per Sec 3B of the Forest (Conservation), Act, 1980 it has been
stated that violation of the act by authorities (head of the department) and Government departments
shall be liable to be proceeded against and punished accordingly. Copy of the Forest
(Conservation) Act, 1980 stating the Sections of violations and offences by Government
department 1s also enclosed herewith as Annexure -IV for your ready reference.

In view of the above, the issuance of land and house holding certificates by your office
under your seal and sign to Krishna Kanta Baishya and many other illegal encroachers inside the
Hengraban Reserve Forest is a violation of this act and is punishable under relevant provisions of
Assam Forest Regulation Act, 1891.

Hence you are requested to submit your Locus standi regarding the issuance of land and
house holding certificates issued by your office inside the Hengrabari Reserve Forest within 10
days from the date of receipt of this letter, failing which this office shall have no altenative but to
register an offence as per Assam Forest Regulation Act, 1891 and report the violation of Forest
(Conservation), Act, 1980 to the competent authorities for necessary action.
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It 1s further requested (0 ensure that no land or house holding document may be 1ssued
againsi the illegal encroachers of the Reserve Forest under Kamrup East Diviaon  There are 16
Reserve Forests (RFs) and 3 Proposed Reserve Forests (PRFs) under this division  The detauls of
al] these Reserve Forests along with the maps and notifications. if required, can be obtained from
the office of the undersigned

Thas 13 for your kind mformation and necessary achon

Encl As stated sbove

Yours fxljl:y

Divisional Forest Officer
Kamrup East Division, Basistha,
Guwahati-29

Lettcr Na A KE Hengraban Reserve Forest 2122 343 |- 7 2. Dated 25 11 2021

Copy for kind infonnation to

I The Addl PCCF (T). Lowe Assam Zone, Basistha, Guwahati - 29
3 The Chuef Conservator of Forests (T). Central Assam Curcle, Basistha, Guwahat -
29
1 The Range Officer. Guwshan Range, Santipur, Guwahati He is directed to instruct
all Best Officers under hus junsdiction 10 keep a stnct vigl again any such violation
\

-
Miviwonal Forcst Offices

Kamrup Last Division, Baustha,
(ruwahat-29

s

o®




Form - 4A

No GAS/E -2f2acat- 22| Dste

{Under Section 156{3) of Guwahati Municipal Corporstion Act. 1971)

To
shvsms s i Shna Konla ﬂa;shgq :
Loooowe Hue-Kada  (hshya -
Hoding No New 126445920
Warg No /‘A ok 2 (f

o P Nogo P Bl 25K g i)

Whereas the Assessmént list on the rateable value of lands and buddings situated
nthewaaNo . A4 . . .. under the Guwahati Municipsl
Corporation has been prepared and duly notified for the information of the public nobce
s hereby grve~ that the undersigned and/or any Officer of the Corporation authorised
for the purpose shall proceed to consider that rateably value of land and buikding
entered in the assessment kst after 30 days from the date of publication of this notice
and any objecton (0 a raisabie value Or assessmen of any other matter s entered in
the assessment I'st shall have 10 be made in writing to the Commissioner. Guwahati
Muncpal Corporaton by property owners themseives or by persons duly authorised
i 3% on expery of clear 30 days sbpulated as above and considered. Any objection to
3 rateable value ¢* assessment or any other matter 35 entered 0 the assessment list
should de specfic ndicatng i what respect the rateable value, assessment dr other
maler s asputes Ne objechon lodged after the expiry of the date stipulated in this
nZice shet be ev'rred and conudered

P
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\\\)K\/ - Deputy Commissioner,
e Valustion and Assessment
10 \
8(@ . NB‘/WO& Guwahat Murucipal Corporabon
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GOVERNMENT OF ASSAM @
OFFICE OF THE DIVISIONAL FOREST OFFICER, KAMRUP EAST DIVISION,
BASISTHA, GUWAHATI-29.
Letter No: -B/KE/ Electricity connection/ ? ;Z -2 Date: 04/02/2022
To '
The Chairman,
Assam Power Distribution Company Limited
Bijuli Bhawan
Guwahati-

Sub: - Supply of electric connections and violation of Forest (conservation) Act, 1980 thereof

Ref: - This office letter No B/KE/Hengrabari/Reserve Forest /21-22/9108-16 dtd. 30/11/2021.

Sir,

With reference to the letter cited above and in continuation to this office letter mentioned
under reference, the undersigned would once again like to bring to your kind information regarding
the illegal clectric connections given in the Reserve Forest area by the APDCL.

Also, as mentioned in the earlier letter, the issuance of electricity connections to the
« wuchers of the Reserve Forests area is a serious violation of the provisions of the Forest
(Cor™ | Yation) Act. 1980.

Ins - times, thuc new clectricity posts and new connections were seen (0 have been
l.m.n al Scuj Noge “*h js inside the Garbhanga R.F and despite of multiple kllcr'- X
given from the Range F orest O, South Guwahatai Range, Lokhara the connecti-
been withdrawn. (Copy enclosed).

»

lence it is once again requested (o Kindly instruct an ... .o BifiCes under your good
office to kindly disconnect all the illegal connections given to the encroachers under the reserve
Forest areas of this Division.

Your kind co-operation in this regard is highly solicited.

Yours faithfully

%

Divisional Forest Officer
Kamrup East Division, Basistha
Guwahati — 29




X
The Genera] Man

necessary action, ager, APDCL. (LAR) Guwahati Zone, Sixmile for information and

2) The Sub Divisional Engineer, APDCL. Sonapur Electric Sub Division, Sonapur for
information and necessary action.

3) The Sub Divisional Engineer, APDCL. Basistha Electric Sub Division, Basistha for
information and necessary action.

4) The Sub Divisional Engineer, APDCL. Fatasil Electric Sub Division, Fatasil for
information and necessary action.

5) The Sub Divisional Engineer, APDCL. Jalukbari Electric Sub Division, Jalukbari for
information and necessary action.

Divisional Forest Officer
Kamrup East Division, Basistha
Guwahati - 29
Letter No:A/KE/lllegal Electric Connection/ / o g Date: 04/02/202)

Copy to Chief Conservator of Forests (T), Central Assam Circle, Basistha, Guwahati -29,
for favour of his kind information and necessary action.

Divisional Forest Officer
Kamrup East Division, Basistha
Guwahati - 29
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OFFICE OF THE DIVISIONAL FOREST OFFICER, KAMRUP EAST DIVISION,
BASISTHA, GUWAHATI-29,

Leter No. A/KE/Fatasil Reserve Forest/ 667 - &9

To,

Dated: 02/04/2022

MWHWWMJFMM.
Ovo the Principal Chicf Conservator of Forests &
Hendol‘Fmece.Amm,l’an(thJ?.

AHRC Case No. 433672021(9)/6, Dated 04/03/2022.

Your Letter No. FE.|. AHRC Case No. 4336/2021(9)6, Drd. 31/03/2022




Copy to: -

'!. The Additional Prin:ipdChiefComavamrome, (T), Lower Assam Zone,
Basistha, Guwahati-29, for favour of his kind information,

2. The Chief Conservator of Forests, (T), Central Assam Circle, Basistha, Guwahar;_
29, for favour of his kind information.

40
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" GOVERNMENT OF ASSAM
OFFICE OF THE DIVISIONAL FOREST OFFICER: KAMRUP EAST DIVISION
T BASISTHA: GUWAHATI-29 HERES e e
Letter No.: B.KE Hengraban Reserve Forest'21-22: O] 08 — L4 Dated: 36:11/2021
To:
The Chairman
Assam Power Distribution Company Limited
Bijuli Bhawan
Guwahati
Sub:  Supply of electric connections and violation of Forest (Conservation) Act, 1980 thereof
Ref:  This office lefters as listed below and enclosed
SL.No. | From To whom Letter No. Name of RF
1. |Kamrup | GM, APDCL, Six Mile, Ghy Zone B/KE/10310-14, Dt: - All RF under
East Div. | (Sonapur, Gaurbhonga, Fatasil, Basistha | 01/12/2017 Kamrup East Div.
& Jalukban)
2. |-Do- Sub-Div Engineer, Gaurbhoga B/KE/JV/APDCL/T376- | Garbhanga RF
Electrical Sub Div. 81. Dt: 11/09/2019
Copy to, 1) GMGhy Zone,2) Sub-Div.
Sonapur, 3) Sub-div. Basistha, 4) dub-
Div. Fatasil, 5) Sub-Div Jalukban
3. |-Do- General Manager, APDCL, Six Mile No. Garbhanga RF
FG.1059/Encroachment
& Eviction/2015/Pt.,
Dt:- 16/11/2019
4. |-Do- Manager, APDCL, Fatasil Sub-Div B/KE/llegal Electnic Fatasil RF
Connection/3754-56,
Dt -12/06/2020
5. |-Do- Manager, APDCL, Mirza Sub-Div B/KE/llegal Electric Maliata RF
Connection/3736-38,
Dt: -12/06/2020
6. |-Do- Manager, APDCL, Kalapahar Sub-Div. B/KE/Mlegal Electric South kalapahar RF
Connection/3739-41,
Dt: -12/06/2020
7. | -Do- Manager, APDCL, Azara Sub-Div. B/KE/llegal Electric Jalukbari RF
Connection/3730-32,
Dt -12/06/2020
8. |-Do- Manager. APDCL, Ulubar: Sub-Div. B/KE/Mlegal Electric Saranmia Hill RF
Connection/3745-47,
Dt: -12/06/2020 §
9. |-Do- Manager, APDCL, Bas:stha Sub-Div B/KE/llegal Electric Hengaraban RF |
Connection/3751-53,
4 Dt: -12/06/2020

= 86 O\wa‘/‘/(g
(\\;\M&" et
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Manager, APDCL. Chandman Sub-Drv B/KF/llegal Electric | Sarama Hill RF
Conncction/, Dt: -
e 12/06/2020 O
Manager. \PDCL, Garbhanga Sub-Drv | B/KE/lllewal Electe Gaurbhanga RF '
Connection/3748-50,
Dt -12/06/2020 ‘_
Manager. APDCL, Jalukban Sub-Div | B/KE/llegal Electnic | Jalukban RF i
Connection/3733-35,
Dt. -12/06/2020
Manager, APDCL, Kalapahar Sub-Div. B/KE/APDCL/4524, South kalapahar RF
Dt -07/08/2020
Manager, APDCI , Fatasil Sub-Div. B/KE/lllegal Electnc | Fatasil RF
Connection/1223-25,
Dt -05/02/2021
MD, APDCL, Biyuli Bhavan, B/KE/lllegal Electnc For all RF
Paltanbazar Connection/5413-14,
Dt. -29/06/2021

Sir,

With reference to all the letters cited above, [ would like to bring to your kind information
that this office has constantly requested the officials of your esteemed organization against
establishing electric connections to the households of the encroachers under Reserve Forest areas

of Kamrup East Division. :

Further, numerous communications have also been addressed to your field officers to
disconnect the connections given to the encroachers of the Reserve Forest areas under Kamrup
East Division. However, no concrete responses have been received from the offices of APDCL
and further there are fresh connections that have been periodically given to the encroachers of the

Reserve Forests areas.

In view of the above, the undersigned would like to bring to your kind information that this
office i.e., Kamrup East Division has 16 Reserve Forests (RFs) and 3 Proposed Reserve Forests
(PRFs) under its jurisdiction and that all of these protected areas come under the preview of the
Forest (Conservation) Act, 1980 and as per Sec 2 of the said act, there is a restriction on the de-
reservation of forest or use of forest land for non-forestry purpose.

Further as per Sec 3B of the Forest (Conservation), Act, 1980 it has been stated that
violation of the act by authorities (head of the depariment) and Government departments shall be
liable to be procceded against and punished accordingly. Copy of the Forest (Conservation) Act,
1980 stating the Sections of violations and offences by Government department is also enclosed

herewith as Annexure -I for your kind reference.

In view of the above, the issuance of electricity connections by your field offices inside the
notified Reserve Forest area is a serious violation and is punishable as per relevant sections of
Assam Forest Regulation Act, 1891 and Forest (Conservation) Act, 1980.

~ Hence it is requested to kindly apprise the field offices to immediately stop the process of
giving connections to the encroachers of the Reserve Forests and to kindly verify the land status
of the consumers residing in the proximity of the Reserve Forest areas before giving new

connections. Further it is also requested to disconnect all the

oL

electric connections given to the
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In case there is difficulty in identification of the encroachers in the field, this office shall E

 assist in the process of identification of the encroachers and shall also provide all the notifications

of the Reserve Forest areas of this division showing the G.P.S coordinates, so that nio connections
are being given inside the Reserve Forest areas in the future.

Lately, this office is also contemplating to register offence against such violations and
proceed against the guilty. Therefore, it is requested to kindly direct the Division officials of your
esteemed organization to kindly comply to the guidelines of the Forest (Conservation) Act, 1980
and Assam Forest Regulation Act, 1891 and take up the disconnection process of the encroach

household on priority basis. .
This is for your kind information and necessary action.

Yours faithfully,

Divisional Forest Officer
Kamrup East Division, Basistha,
Guwabhati-29

Copy for kind information and necessary action to:

1. The General Manager, Assam Power Distribution Company Limited, Guwahati Zone,

Guwahati
2. The GEC - 1 and GEC - II, Guwahati Zone, Assam Power Distribution Company

Limited, Guwahati

3. The Guwahati (Central) Division/ Guwahati (East) Division/ Guwahati (West)
Division/ Guwahati (North) Division/ Guwahati (South) Division, Assam Power
Distribution Company Limited, Guwahati g

Divisional Forest Officer

Kamrup East Division, Basistha,
Guwahati-29
Letter No.. A/KE/Hengrabari Reserve Forest/21-22/350% -0 G Dated:30'11:2021

Copy for kind information to:

I. The Addl. PCCF (T), Lower Assam Zone, Basistha, Guwahati — 29

2. The Chief Conservator of Forests (T), Central Assam Circle, Baisistha, Guwahati -
29

3. The Range Officer, Guwahati Range, Santipur, Guwabhati. He is directed to instruct
all Beat Officers under his jurisdiction to keep a strict vigil again any such violation.

T
(-2

Division&l Forest Ofﬁcg,r
Kamrup East Division, Basistha,

oAVPUL T Guwahati-29

v
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GOVERNMENT OF ASSAM

OFFICE OF THE DIVISIONAL FOREST ¢ HEICER, KAMRUP EAST DIVISION.
BASISTHA. GUWAHA I'1-29.

E-mail- dfe tkamrupeasta gmail.com,
df«n-Lt;m\rup-ezmcn'gnv,ln
Letter No. A/KE/Eviction/ » 475-77 Dated: )4 /07/2021

To,
The Chiet Conservator of Forests, (1),
Lentral Assam Circle, Basistha
Guwahati - 29,
Sub. - Proposed Eviction Operation in South Kalapahar RF, Faasi| RF, Gartihanga RF etc of Kamrup
East Division.
Ref: - Your Letter No. FG.lOS‘)/F.ncroachmem & Evicuon/201 S/Pt, did. 04/03/2021.
Sir,

In inviting a ref

erence to the above ¢jeqg subject, | have the honour 10 inform you that the
estimate for an amount of

Rs. 4.89 Crore for South Kalapahar and Fatasil RF and Rs. 4.12 Crore
Garbhanga, Jalukbari, Hengrabari and Gotanagar RF for carried out eviction vide this office

A/KE/708-09, dtd. 17/03/2020 and A/KE/Encroachment & Eviction/ 131-33,

teviction carried oyt in the above Reserve Forests was during the year
2002. During the eviction so carried out 3992 nos of tamilies Were evicted/ejected, but dye 1o absence of
Post eviction operation by way of massive plantation, fencing up entire area and posting ot any battalion
tamp etc. the areas were re-encroached upon and the need for CArrying out immediate eviction s of

for
letter Nos
did. 13/01/2021. 1n this

paramountimportance.
Fund as re

out regards to;
i. Status of addressing the cases under the “Scheduled Tribes”
dwellers (Recognition of Forest Right) Act, 2006, -
v and accept itle t to be issued
ii. Details of information on action taken including eviction operation conducted, areg ireed
arrest of encroachers in respect of new encroachment CiC. - 143 nos of fre

quested may kindly be released <o that eviction fejection Operation can he carried

and other t

aditional forest
lication of 109

f families

encroachers
ili. Latest status of Forest la

the past. - t 0 oachment.
tv. Any other information such as steps taken to protect the rese

ve forest existing in and around
Guwahati city.- m%ihﬂh&kumw
MBMMMMM

As suggested detail plan &
reserve forest in and around Guwahati ¢
Meeting with Civil and pol;

nd freed from en¢ roachment atter eviction operation conducted in

action is being prepare
ity.
ce Administration is bemg he

d for conducting eviction drive inall the

I shortly and the out ot which wili
reported.

The tund required as reported may kindly be provided to carry out the eviction.

This is tor tavour of your kind information and necessary action,

Yours Faithfully
120U
e

Divistonal Farest Officer,
Kamrup East Division, Basistha,
Guwahty;ZQ. O\
Copy to:
1. The Principal Chief Conservator of Forests & He
Panjabar, Guwahati - 37 for favour of her kind in
2. The Addmouel‘ Principal Chief Conservator of Forests (). Lower Ass
Guwahgs© I'for tavour of his kind information,

A
" e }JCS 2
fe a\® Lyle 7

Divisional Forest Officer.
Kamrup East Division, Basistha,

Guwahdi-29. [ »

ad ot Forest Foree.

Assam, Aranya Bhawan
tormation.

am Zone, Kacharighat,

7
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The vivisional Forest Ottacerl,
camup bast olvision,vuwehszti .

setails ot eviction operation carcicd ovt under
the KHeserve Forest of crester guwahatl arez -

1 have the honour to intorm you that evicticn

‘jon wae carried out in the panjacari, Batahghuli amd

SPerd
and in other

..adhab nagar, Srinagar area under Fhanapara R.l e
L .B.s'0) Creater Uuwzhati under suwahati Ranye at DPCL Airection

i~ jresence of seniol Forest and pDistrict administzation CriacCss

O < : py Polics ¥Yorce and the datc wise detslls

& e (B4

07-05=-02.

e ——

n. 07-05-02 the tirst day of the Cperniiun

nchind Sankardev Kalskhetra i1n-ide the Khanapera R.F.

Accordingly., the operation was ctarted at 9.30 AM in presence >3

hichecr District Administration and EorecL Otticere. The evicticon

-oneration was Car rried out till 2.30 F.M.

-heds were demoliched and apprx.

.3 teml permenciil
conducted smoothly

- war cleared, The whole operatiodn wor

g1
~:lhout any untoward incident. put while returning back after

cunpletion of the werk @ huge gathering wes found and cven trisd

0 stop the 2viction team from coming out of the area.

However, the 0/C satgaon C.b.
rotestors later pelted

A Fik in this

vide fhis

managed and the
&

ccald come out, Some ot the women p
ume ¢! our labourers who were partially injured.

cgard has btean lodged wizh the Satgaon i'alice Ve

Uttice Memo Ho. 5/44/Bjahar/1061-63 dt.7.5.92- some 185 #Hor Cf
inferior quality C,1l.shects seized 35 unclaimed in the
«o peen brausht to this Ortice custody -

vy Hhas ai
i L 5w

G (

“"

* D
" ﬁ\ed Xb%’\./ C
2 av0ee”

o

\o AN 0. Bl

1'Cy
. i % e

< are as Loilows.

- he aree

was selectead

in the operation 1Ci NCS
70.0 Hectis. Of

~
-—
»




Un Ueb.02 the eviction operation war carried out in the
ahghull Yusul-gagar area of zouth Amsang eni Khanapara g.F. senior

.)ll‘L

“orssl am! Oistrict administration Otticerrs were present durin,, the
course ot gviction operation. The Qetation war ctarted at 10.30 A.H.

completed at 4.30 P.M. 1n the operatinn 40 nor ot semi
in-side gouth u

40,9

vind war
ermaneat uts ana sheds in an area ot 25.0 Hectts

]
1 115 nor Of Temporary hutes in an ares ot ap:rze.

AM Bl .eF o 01
clearcd. The whole operation wes

cctts inscide Khanapara inels wWan
conducted smocthly with no any untoward incident 240 40s O L.l.chests
1leo recovered trom the demolished huts #hish have been prought

waerpe Al
c1: . kept under this Otrice custody. while returning s0me peo.le
living in the vicinity 31 the % .F., gathered at the exit point near
senior Otticers Lo suspend '

Cuwahatl public School and feguested the

the oneration till demarcation, However, when the details were ’ !

inrcrmed the gathering dispersed away calmly .

)

O9-95-02

on 9-5-02 the whole team of Forest vfticers, O.ticlals

Dittrict Administration and Police Otficers with Armed CRPF man

ot
the datahshuli side

N3 woman personnel ctarted to procecd towards
or kKhanapara R.F. tOr carrying out eviction operation. Jut on

receching the Batahchulli tri-junction on Panjabari-Satgaon road a
gathering Ot more then atout 1000 people were tound blockin., the ' ,
sami3dana was alsd erected and scme leader types ot peonle
It was learnt that the ;

feade &
#as delivering lecture in the F.A.System,
Jeuple had gathered there to stop the covt. Ofticials on duty from
sut eviction operaticn. 3ome or them tried tO nejotiate
w

Currying
with our Oftlcers and the District Administration Orticials
rcturn pack without carrying out the eviction. Sradually a more

and more peuble started gathering there and situation started i

becouming tense, And all ©f a sudien the people got violant and

started throwing stones and broken bricks to the Armed and unarmed

dove. Officiale resulting in injury ot several of our Otticials and

Armed personnels Later Tecar Gas shelling was done by Police but
mob continued their attack chasing <

inspite of which the aggressive
i stance. Finally blank tire wars openca

by s ,Q'i?ti.wp toam 1o n ~reatl

& O O gred

ta Al Slf’esse th(.‘ mob DY the Armed [)QI:TOQHG.L dC!:Uﬂ'ﬂ{)anying th(; (N]_"L‘{r; CC'?
o be

iy \

team. The injured Otticers und stafts along with the arme
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Personnels were all shitted tO various Nursing iiomes and hospitals
tor meiical treatment. Later Hon'ble 3P Kanrup, Hon'ble Conservator

or Forests,Central Assan Circle, Hon'ble vivirional Forest Ot:ricer,
canru) bBarct Division alony wilh some more armesd personnels reach the
spot ana jointly cuarried out the evictlon operation. 1t was later
learnt that one person had died in the blank tire that was opened

A Pedade in tids regpect was lodged with the p.s.n00nmati ar per

dilrection .

Eviction operation in various R.¥. under %reater
vuwahatli area was then continiously carried out on the dates and

areas as shown below .,

T 11-05-02

Khanapara R.Fe
4otahghull area

Houses Demolished -~ 6 NOs Permanent
g = Semd Permanent
i = Temporary. :

. .-5C
Area cleared. '40.0 Hectts.

12-05-02
rshanapara R.F.
Botahghuli area
riouses Demolished - 285 Nos  Temporary Huts,
15 Nos Semi Permanent .
10 Nos Permanent .

36
area clearced - 150,0 Hectts .

13-05-02

—— e ——————

Khanapara R.F.

tiadhab Nagar, srinagar & Garogaon

tiouses Demolished -~ 350 Nos  Temporary Huts .

23 & Semi Permanent
r Permanent .
6

/rea cleared - lfb.o tiectts .

1£-05-02 | ey e L
Lechu Bagan area ,
Houses Bemoliched -~ 336 Nos  Temporary Huts
b * Semi Permanent
08, " Fermanent ,
. 3}"(‘

o~

irea cleared - "150s0 Hecktts .

v

- \I\ .
N/

a
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Hengrapari ReFeo
Lechu Saqan.!ortiua area
llouses pemolirhed

Area Cleared

20=5-02 »
‘/

Hengrabari ReF.
portilla area

Houses Demolished

Area ®leared

31-05-02
_/
Hengrabari R.F.

Pathar gJuarry area
Houses Demolished

Area cleared

22-05-02
Fatesil ReFe

Kotahbari and Kalapani area

Houses Demclished

Area cleared

23-05-02
Fatasil R.F.

Kalapani, Garo Basti aread .

House Demolished

Area cleared

- 31 Nos Temporary Huts .

13 " Semi-permanent
_..9 " pPermanent .
53

- 12,0 Hectts .

- 256 Nos Temporary Huts »
11 Nos Semi permanent

18 _NOs Permanent e
4.

—'—g‘k
- 50.0 Hectts -

Neraprrtom AF

- 317 Nos Temporary Huts .

22" semi permanent .
15" permanent .
: school .
Masjid .

e T

-
- 100.0 Hectts

- 43§/Nos Temporary Huts .
semi Permanent

"
»  Permanent .
‘"270.?-0 HGCtC‘ -

- 192 Nos Tempoxary HUts .
13 Nos Semi permanent o

. pPermanent .

__—-

- 155 0 Hectts

g b

d\l0°° Contd, s 5/=




: outh I(alapahar ReFa

Flouses Demolished = 224 Nos

45 »
47 v

Area Cleared -

06-06=-02

South Kalapaharx R.F.

Houses Demolished «~ 203 Nos

T2 "
61 "
2.
Area Cleared - 3
10-06-02

Hengrabari R.F.

Krishnanagar. Baikuntha Nagar & part of

Madhgharia ,

Houses Demolished - 354 Nos

i5 Nos

o T

Temporary Huts ,
Semi Permanent ,
Permanent ,

15.0 Heetts(Resaviction carried out

in 5.0 Hectte)

Temporary Huts ,
Semi Permanent .
Permanent .
School

S.0 Hectts .

Mﬁr«-’;mi. .‘KE

—\"5
mogary Huts .7

ermanent

11 _NOS Permanent .,

Area cleared
11-06-02

Hengrabari R.F.
Xrichnagar, Lechubagan area .

Houses Demollicshed - 92 NOs
17 =
16 *
Area Cleared -
15-06-_0_2

Khenapara K,.FP.

" 2840 Hects , y

"

'

Temporary Huts .
Semi Permanent .

Permanent .

15.C Hectts .

Panjaveri Behind Kalakhetra (Re-Eviction)

Houses Demolished - 253 Nos
’7 L]
2 "
Area Cleared -

Temporary
Semd Perman=nt .

Permanent .

62.0 Hectts ,

Yours faithfully,

~

/1

Rangé ‘ gééégﬁiﬁégl‘%—*

Guwahatl Range .

1
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GOVERNMENT OF ASSAM ¥ Lt
OFFICE OF THE DIVISIONAL FOREST OFFICER. KAMRUP EAST DIVISION.
BASISTHA. GUWAHATT1-29,
E-mail-  dfo.tkamrupeast@gmai.com,
dfo-tkamrup-eastiogov.n
R ity ated: 07/2021
Letter No. A/l\h/hwcuon/z 11 7 8,7 ? Dated ’Lf 107/
To,

The Chiet Conservator of Forests, (1),

Central Assam Circle, Basistha

Guwahati - 29,

Sub. - Proposed Eviction Operation in South Kalapahar RF, Fatasil RF, Garbhanga RF etc of Kamrup

East Division.

Ref.: - Your Letter No. FG.1059/Encroachment & Eviction/2015/Pt, dtd. 04/03/2021.
Sir,

In Inviling a reference to the above cited subject, | have the honour to inform you that the
estimate for an amount of Rs, 4.89 Crore for South Kalapahar and Fatasil RF and Rs. 4.12 Crore for
Garbhanga, Jalukbari, Hengrabari and Gotanagar RF for carried out eviction vide this office letter Nos
A/KE/708-09, dtd. 17/03/2020 and A/KE/Encroachment & Eviction/131-33, dtd. 13/01/2021. In this
regard, | am to state that the last eviction carried out in the above Reserve Forests was during the year
2002. During the eviction so carried out 3992 nos of families were evicted/ejected, but due 1o absence of
Post eviction operation by way of massive plantation, fencing up entire area and posting of anv battalion
camp etc. the areas were re-encroached upon and the need for Carrying out immediate eviction s ot
paramount importance,

Fund as requested may kindly be released so that eviction/ejection operation can he carried
out regards to;

i. Status of addressing the cases under the “Scheduled Tribes” and other traditional forest
dwellers (Recognition of Forest Right} Act, 2006, - lication of 109 f families
verified and accepted, title deed yet to be issued,

ii. Details of information on action taken including eviction operation conducted, arey freed,
arrest of encroachers in respect of new encroachment etc, - 143 nos of fresh encroachers

ifi. Latest status of Forest land freed from encroachment after eviction operation conducted in
the past. - t 0 / oachment.

v.  Any other information such as steps taken to protect the reserve forest existing in and around
Guwahati city.- Ma ] i rive carried out in all y : )

v ch, 2021 o "

As suggested detail plan & action is being prepared for conducting eviction drive in all the
reserve forest in and around Guwahati city.

Meeting with Civil and Police Administration is being held shortly and the out of which will
reported.

The fund required as reported may kindly be provided to carry out the eviction,

This is for favour of your kind information and necessary action.

Yours Faithfully
Divisional Farest Officer,
Kamrup East Division, Basistha,
Cuwahag;ZQ. C)\
Copy to: ¢

1. The Principal Chief Conservator of Forests & Head of Forest Foree, Assam, Aranya Bhawan
Panjabar, Guwahati - 37 for favour of her kind information.

2. The Additional Principal Chief Conservator of Forests (T), Lower Assam Zone, Ka hn"*s"“_‘i (
Guwahati - 1 faritivour of his kind information, 118 &

ue ()”/'\:(a 712
o? L
gied v \e
oy \'_; d\loca Divisional Forest Officer. s
AN A G\L Kamrup East Division, Basistha,
l

Guwahd{i-29. (w
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The vivisional Yorest Otfaicer.,
camrup Last olvision,cuwshzti .

S LTTLLE setails ot 2viction operation carcicd out under
M ; the Keserve lorest of crester yuwahatl arez .

1 have the honour to intocrm you that eviction
Panjacari, Batahghuli amd

Khanapata K.l'. and in othex

recticn

peretion was carried out in the
~.adhab nagar, Srinagar area under
L B.5'0) Greater Zuwzhatl under Juwahati kRange ac DCI di
1~ jresence of seniolr Porest and District administration Ot.icgss

s .1 by Pollcz Force and the datc wise detrils are as toilows.

- e

=33

97=02-02-
vn 07-05-02 the tirst day of the opersiicn ihe ares

cchind Sankardev Kalekhetra incicde the Khanapara R.F. was selected

Accourdingly, the operation was started at 9.30 AWM in presence of

higher District Administrstion and Forest Otticers. The eviction
0neretion was carried ouvt till 2,30 .M. 1n the operation 101 Ncé
3 Seml permenent cheds were demolished and apprx. 70.0 Hectts. ot
z1ce war cleared. The whole operation vos conducted smoothly
<:thout any untoward incident. But while returning back afte:

cunpletion ot the werk 2 huge gathering was found and even triad

Lo stop whe zriction team trom coming out ot the area.

However, the 0/C Satgaon C.,F. managed and e Ltedin
gl ccme vut, Some ol the Wwomen )IDIEStOIS later peltcﬂ Stones oOn

£ome Ol our lshourers who were partially injurea. A FIR in thie

vegard has besn lodged with cthe Satgzon police OWP, vide This

U rice IS o 2L s b AR S o T
Jotlce Yemo Ho. 5/44/Bjahar/1061-65 dt.7.5.02. some 185 Hor Of
roferdlor gquality C.l.sheets seized as unclzimed in the evictédr 1

C3 has 2150 peen hronaht 1o




s g )

Un U.5.02 the eviction operation war carried out in the

satahghull Yusuledagar area of south Amsang ani ¥hanapara R.V¥. senior

“ orssl i Olstrict administration Otticerrs were jresent durin:, the
course vl oviction operation. The Qretation war ctarted at 10.30 .M.
aind war completed at 4.30 P.M. 1In the operatinn 40 nor ot semi
pevmaneat Huts ona sheds in an area ol 25,0 Hectts in-side south

nt 115 Nor of Temporary huts in an areo of ap:rz. 40,9

AMBAG oF =
was clearsd. The whole operation wes

cctts inside Kbanapara k.l
conducted smocthly with no any untoward incident 240 q0g Of T.i.shests

were aleo recuvered trom the demcliched huts which have been prought

c1:. Kept under this Ottice custoay. while returning some peoyle

living in the vicinity 51 the &.F. gathered at the exit point nears

Cuwdhatl iublic School a2nag reguested the senior Otticers O suspend

the operation till demarcation., However, when the details were

inrcmed the gatherxing dispersed away calmly .

0% -95-1)

Sn 9-5-02 the whole team of Forest ufticers, O.ticizls
Police Otficers Wwith Armed CHPF man

prmceed towards thc 3atahjhulli sigje

nt Dittrict Administration andd
an i woman personnel started to
ot Khanapara R.F. tOr carrying out eviction coperation. 3ut on

receching :he Batahghuli tri-junction on Panjabari-Satgaon rocad a

satwering ot more then atout 1000 people were tound Llockin, the

4 szmizna was also erectea and scme leader types ot pecnle

~3r cellvering lecture in the P.A.System, It was learnt that the

1< had gathered there to stop the covt., Ofticials on duty from

JeOud €

Crlying >ut eviction operatisn. 3ome or them tried tO negjotiate

i e
L8 dide

~wi1th our Otficers and the District Administration Orticiais to
rclurn zock without carrying cut the eviction. Sradually a more
and nore peoile started gathering there and situation started

becuming tens2, And all o a sudien the people got violant and

claritled throwing stoners and broken bricks to the Armed and o
ove.. Cfficlale resulting in injury 6t several of our Otticials en
Armat personnels Later Tear Gas shelling was done by Police but
inspite ¢t which the gggressive mob continued their attack cha=ing
blanx tire wars onenea

s hvan e oAl gy
’ % - = o 3 s » Al
. L team 10 a sreat A stance. Finally

t” fispesse the mcb by the Armed personnel acoompanying the eviction

W 1

team. The injured Otticers unid stafts along with

¥e

)

)

e—— e

e
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tg'\nels were all shitted to various Nursing iiomes and hospitals
tor mejical treatment. Later Hon'bl2 3.P.Kanrup, Hon'ble Conservator

or Forests.Central Assam Circle, Hon'ble vivirional Forest tticer,
ranrupy Eart Division alony with some more arme- personnels reach the

POt ana jointly csarvied out the eviction operation. 1t was i1ater

learnt that one person had died in the blank rire that was opened

Folole in tiids regpect was lodged with the P eSeNOOnmati ar per
ddrecticn .

Ewiction operation in various R.¥. under ‘“reater

Guwahati area was then continiously carried out on the dates and

areas as shoan below .

T 11-05-02

B i —

Khanapara R.F,

3¢tahghull area

Houses Demolished . ¢ HOs Permanent
- Semi Permanent
% 3 B Temporary.

. 'DC
Area cleared. '20.0 Hectts.

12-95-02
~hanapara R,.F.
3ctahcghull asrea
riouses Demolished - 285 nos Temporary nuts,
15 Nos Seml Permanent .
12 Nos Permanent .,

<Y
/ALea cleared - 150,0 Hectts .
13-05-02

Khanapara n, -

Hiedhab Ragar, Srainacar i Garogaon

Ouses Demolished . 350 NC&  Temporary Huts .,

235 Semi Permanent
'i{ - Permanent .
1rea cleareq - £ Hectts ,

L' > o4 J -qé

——

I €1 J a))bri R.; -
Lechu Zacan area

fonres 3emolieheq - 136 Mos  Tewporary Huts
cée = Zemi Dermanent
'Q.»;:{ " Femanen: .,
irez cleared - SN0 Hectts .




i ReFe
80 1la aged *
HHOuUSeE pee 1y & o
=B L P.mmt .
5 52 e
02 *
ﬂenq:dbari ReF e
no:dlln a
Houses pemuahad . 256 NOS® pemporary Huts »
11 no= gemi P-mnent
18 _NOS Pemnant .
£ A
Ared ¢leared -~ 5060 Hectts i
31-05-02
/ " p\F
pangrapart Beto— T
i
\)‘// pathar 2uarry area
Houses Denolished . 317 nos Temporary Huts o
2" semi pemanent °
15 ® Pe:manen'c &
3 school -«
’_,5,1‘:.'—’ Masjid -
_ £
Ares cleared - 100.0 Hectis o
22-05-02
rateeil ReFe
Kotahpbari and galapani area
Houses pemciished - 43%/¥0S Temporary Huts -
a3 * semi permanent
},l - permanent o
AXea cleared -270.;:3 Hectts »
23-05-02

Fat&lil ReFe
yslspani, Garc masti aread -

House permoli ahed

srres clied red

contdesS/-




- 6 - » oo L a.
. - '~,,
south Kalapahar ReFa e .
rouses Demclished - 224 Nos Temporary Huts . @
35 n Semi Permanent .,
. - Permanent . "
Area Cleared - 15.0 Hoctts(Reeeviction carrieq out s
in 5.0 Hectts)
06=-06-02 b
south Kalapahar R.F.
Houses Demoliehed = 203 Nos Temporary Huts , 4
72 % Semi Permanent .
6L % Permanent .
29 School , -
Area Cleared - 5.0 Hectts
10-06-02 £2
Hengrabari R.F. 'He»-a{ﬂ;aﬁ,i. ~E
Krishnanagar. Baikuntha Nagar & part of '
Madhgharia , '—M_%
Houses Demolishea - 354 Nos T orary Huts .
i5 Nos sgﬁ Peganent iz
11 \Nos Permanent .
Area cleared -~ 28,0 Kects . /
11-06-02 // ~
Hengrabari R.F. ; P g
Xrichnagasr, Lechubagan area .
Houses Demoliched - 32 Nos Temporary Huts .
17 = Semi Permanent .
16 * Permanent , -

Area Cleared - 15.C Hectts .
13~ 0602
Khenapars =,P.
Panjeaveri Behind Kalakhetra {kRe-Eviction)
Houses Demolished - 253 Nos Temporary
J] = Semd Permanz=nt .

2 0 Permanent .
Area Cleared - 62,6 Hectts .

Yours faithfully,

TR

e

P
A . p op?
Rangé _E&‘Eé%@‘%ﬁ?ﬂg:, pe if ¢

Guwahnatld Range . c ﬂedt r\@%/
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WP.(C) BO. 1184/2002,

pdramani arma , %0 vee Petitioner .
- v‘. - !

# The state of Assam and ors +s Respondents ,

: ENT
THi HOR*BLE MR JUSTICE P.C, PHUKAN .
For the Petitioner 1is Mr M P charme ,
KX J Ali y Advs,

For the Rezpondents 333 G A Agsam .
s.z‘mo?. 9—8—2—[‘—8_

Hearg Mr M P Samma , learned counsel for the
petitioner ,

Let @ rule issue calling upon the respondents
to show ceuse as to why a writ shoulc not be is:ued as
prayed for 7 and/or why such further or other order /order =
shoul € not ke passed a:- tc this cour: mey deem fit and
proper .

The rule is made returmnable within four weeks .

Learned Covt. Acvocste , Assam accepts notices
on benali of respondent hos, 1 ané 2.

The petitioner snall bake steps within two days
for issuing notices to the remaining responcents by registered
#D post .

Also notify the parties that thc prayer for interim
reliei shall be heard on the next returnable date . Till such
2334 SULE
hearing the petitioner shall not be evicted fror the land

_covered by Dag No. 3 of Village Majjalukbari(satmile ) Kal eswar

ender Jhalukbari Mouza of Kamrup District .

S¢/= PuCe PHUKIX ,
Judge,
e - R
Kewo ho. // Lé}’ /4 IRl M TS

Copy forwafdec icr favoux ot infommation and necessary action
CTC 3 -

i1« The Chief Secrctary to the Gov:t of Assam » Lispur,Chy-6,.
2. The chief Ccpnservator of Forest , Assam .

3. The Livis.onal :o:qat Officer , Assam .

Crc
pe trué ™ = ail

(t\f ied 10 @h’f
% asSiL, REGISIRAR(E)

® %y =  ES

i




OFERAT
© J8FnC
.

'UARY

. *Dateo: 18/08I2017
Time: 4 PM

«

) ‘ The discy ssion
memssioner, Kamr

Angamuthu, IAS, Deputy

A o heux‘))r.Mfc:’ropghtan District, Guwahati. Welcoming all the
> ielcd about the obijecti i T ai

i oF thm Bethe o bjectives of the meeting. The main

After detail discussion on the issu

es th i 150
been taken: e lollowing decisions have

The proposed eviction operation will be started from 254 August onwards.

Z. The Eviction cperation will be started from two points, i.e.; one from the

Sanccuary boundary near Khanapara and other from the Sanctuary
boundary near Batahghuli.

. Forest Department will arrange all logistic supports including Drinking

Water, Foods and other support during eviction drive and it snouid maxe
available by 24 August, 2017.

At least four teams of 50 nos. each; Assam Forest Protection Force should
be arranged for smooth conduct of the eviction drive.

5. District Administration will arrange separate Medical Team. Fire Service
team along with APDCL personnel toc disconnect electricity connection in
the proposed area positively by 24 August, 2017.

©. All the logistic support will be made available by Forest Deparimen:t aleng
- with sufficieni nos. of buses for shifting of evicted people as and when
necessary.

7 Necessary arrangements for temporary shelter house for children, Women
and Disabled person should be arranged on nced base.

ity Commissioner asked all the members from Police, Forest anc
et Ad istration to co-operate each other and make the sviction
ssful for the greater interest of the state. L
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MemONo,g[O_"lew
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o ‘aalz.viﬂ G1® 26 pgate: 18/08/2017
Copy for favour of kind information o

1. The Addl. Chief
- Secretary to the Go . .
2 Department, Dispur, Guwahati. it enses et e

The Commission
er & Secretary to the Govt. of A i
: ssam, Enviro
Forest Department, Dispur, Guwahati. =

:[1:}}116 SO.to .the Chit?f Secretary to the Govt. of Assam, Dispur, Guwahati.
e Principal Chief Conservator of Forests & Head of Forest Force,
Assam, Arranya Bhawan, Panjabari, Guwahati

The Principal Chief Conservator of Forests (Wildlife), Assam, Arranva
Bhawan, Panjabari, Guwahati

6. The Conservator of Forests (Wildlife), Assam, Arranya Bhawan
Panjabari, Guwahati

Copy for favour of kind information and necessary action.

1. The Commissioner of Police, City Guwahati.

2. The Deputy Commissioner of Police, East District.

3. The Deputy Commissioner of Police, Central District

4. The Divisional Forest Officer, Guwahati wildlife Division.

/ B[4
(Dr. M. Angamuthu, 1AS)
e Deputy Commissioner,
- Kamrup Metmpohtan District,
= Ouwahat
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¥ o X oy Government of Assam

. e _Environment and Forest Department

e of the Principal Chief Conservator of Forest (WL) & Chief Wildlife Warden, Assam

No.  WL/FG/PIL (Suo Moto) No. 27/2013/Part, Dated 26" December 2017

To

The ‘Additional Chief Secretary to the Govt. of Assam
Environment & Forest Department,
Dispur, Guwahati

Sub: %:;a;m taken on judgement dated 1-12-2017 in the matter of PIL (Suo Moto) No. 27 of

Ref: Order dated 1-12-2017 by Hon’ble Guwahati Court.

Sir,

With reference to the subject cited above, I have the honour to inform you that Hon’ble
Guwahati High court vide their Judgment dated 1-12-2017 (Copy enclosed for ready reference)
directed the Government of Assam to work out a rehabilitation or compensation package or both
for the genuinely affected person and accordingly allowed 2 (two) months’ time to the state
government to take steps in this regard. The case is further listed on 12-02-2017 for further order

(s)-

In this connection kindly take up the matter with the Deputy Commissioner, Kamrup
(Metro), Guwahati for compliance of the direction as above so that further necessary action on
eviction in Amchang wildlife sanctuary can be taken up. A committee under the chairmanship of
the Deputy Commissioner may also be constituted involving officials from Assam Survey, DFO,
Guwahati (Wildlife) Division and DFO, Kamrup (East) Division to settle all such cases and take
further necessary action to make the Amchang Wildlife Sanctuary free from encroachment as

directed by the Hon’ble Court.

- T e M O S
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o Jxxﬁ'gcmcnl Date : 01712207 )
Case No: PIL 2772013

3eFoRs e
HON'BLE THE CHIEF JUSTICE wg.

HON'BLE M. JUSTICE MANOSTT susg:; hes

(Rji1t sirgh, C,J.)
¥ HK Cas, learned Counsel
MT.0 Sa:ikia, learneq Senior

o for the pet itioner.
A8 Bora, learnea Government

Additional Advocate General, Aonam, assistod by Ma.
Advocate for the respondonts.

In the additional

affidav; » P b
(Enviconment ¢ For Vit filed by the Secretary to tha Governmen

% 2E®SL) Department, it fs stated that from 27.11.201
;i_;i};:‘:”w‘“"‘h"_driw Lo remove encroachments from Amchang wildl 16
SAMCELALY WO carxied out and ao many as 1015 encroachments have bean removed.
ACCOTICING to the affidavic, still more than 1000 households are withlﬁ*fﬁi’i&, Jo :
Sancluary and they are Yot to be removed. A prayer is, however, made to ‘permit -
texporary suspension of eviction drive because in the large nurbar of =t
househoids, lchool-‘.qqinq students, are Preparing for annual examination and
they shall sufferiirreparably. It is also stated that as some of the evicted -
encroachers are spending their nights in the jungle and they have refused to -
leave the fqﬁtevs;f:areu'.*«’.thg State Government on humanitarian groupd is f

Contexplating to work out a rehabilitation package for erosion and flood
aflfected landless persons. : - S .

W teclate the removal of encroachments from tha Amchang ‘Wildlife Sanctuary

and also the desire of the State Government to work out-a rehabilitation of
” 5 P B AR e ::'-

compensation package or both for the genulnely affected pecsons. Wa, .

ly, allow 2 [two) months time to the Srate Government to take:
rd. Needless to menticn _Ehat the State Governmest:shall:
establistments cularly {
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CW’Q}.E THE CHIEF JUSTICE MR. AJIT SIKGH

HOH'BRLE MR. JUSTICE MANQOJIT BHUYAR

{Aiit Singh, C.J.)

Mr.HK Das, learmed counsel for the petitioner.

Mr.D Saikxia, learned senior Additicnal Advocate General, Assam, assisted by Ms.
RE Bora, learrned Government Advocate for the respondents.

In the additicnal affidavit filed by the Secretary to the Government of Assam (E
nvironment § Forest) Department, it is stated that from 27.11.2C017 upto 29.11.20
17 another drive to remove encroachments from Amchang Wildlife Sanctuary was car
ried out and as many as 1015 encroachments have been removed. According to the a
ffidavit, still more than 100C households are within the Sanctuary and they are
yet to be remcved. A prayer is, however, made to permit temporary suspsnsion of
eviction drive because in the large number of households, schcol going students,
are preparing for annual examination and they shall suffer irreparably. It is a
iso stated that as scme of the evicted encroachers are spending their nights in
the jungle and they have refused to leave the forest areas, the State Government
on humanitarian ground is contemplating tc work out a rehebilitation package fo
r 2rosion and flood affected landless persons.
We appreciate the removal of encrcachments from the Amchang Wildlife Sanctuary 2
nd alsc the desire of the State Govermnment tco work out a rehabilitaticn or compe
nsaticn package or both for the genuinely affected persons. We, accordingly, all
ow 2 (two} months time to the State Government te take steps in this regard. Nee
dless to mention that the State Government shall immediately remove all commerci
al establishments, more particularly, industrial establishments from the Amchang
Wildlife Sanctuary. We alsc direct the State Government to ensure that encrcach
ments do not mushroom again at the places from where they have been removed. We
must mention that the State Government is under a statutory obligation to make t
he Amchzng Wildlife Sanctuary free from encroachment and that the State Governme
nt will do everything tc make it free from esncroachment.
List the case on 12.2.2018 for further crder(s).

Order downloaded on 04-02-2025 02:06:02 PM
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Skt zon-aw—ns-ws;
HON’BLE MR. JUSTICE SUMAN SEYAM . ”
Heard Mr. S. Borthakur, learned counsel for the petitioners.

Apprehending evicticn from the land stated to be under their occupation
since past 30 years, petitioners have approached this Court contending that the
process of eviction is being carried ocut without following the due process of la
Ww.

y PL, - =
.8 % a2 (L
[:] - i\/:}

The learned Government Advccate prays for scme time to obtain instructio

.

Issue notice of motion returrnable on 18/03/2017.

Since Mr. D. Nath, learned Additional Senior Government Advocate, Assam,
has entered appearance on behalf of all the respondents, no formal notice 1s ca
les

8
1led for in this case. However, extra copies of the writ petition, in requisite
numbers, be furnished to the learned Government Counsel, within three days from
T ¢

aAlso heard on the prayer of interim relief.

Eaving regard to the facts and circumstances of the case in its entlrety
, it is provided that till the returpable date status gquo as on today, as recard
the lard under occupation of the pstitioners, shall be maintained.

List again on 18/05/2017.
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HON’ BLE MR. JUSTICE SUMAN SHYAM 2017:GAU-AS:9767

Heard Mr. S. Borthakur, learned counsel for the petitioner. Also heard Mr. . Sa
ikia, learned Sr. Addl. Advocate General, Assam appearing for the State.
perused the Registry’s note dated 2§-08-2017, by means of which, the attention ©
£ this Court hes been invited to the orders dated 29-10-2014 and 02-08-2017 pas
sed by the Division Bench cf this Court.
This writ petition pertains to eviction of encroachers presently being carried ©
ut in the reserve forest area of Amchang Jorabat in the district of Kamrup.
On 25-08-2017 this Court, while issuing notice of motion, had passed an order of
status quo protecting the possession of the writ petitioners over the land unde
r their occupation which apparently falls within the reserve forest. but the sail
d conflicting order was passed by this Court being un-aware of the order dated 0
2-08-2017 passed by the Division Rench, in terms of which, the eviction of encro
achers from the reserve forest land is being carried out. The crder dated 02-08-
2017 has been apparently suppressed by the petitioners. Mr. Borthakur, however,
submits that his clients were unaware of +he order dated 02-08-2017 passad by th
e Division Bench.
At this stage, Mr. Borthakur, jearned counsel for the petitiocner seeks leave of
this Court to withdraw the writ petition with liberty to pursue appropriate reme
dy as may be aveilable to his clients under the law. Said prayer of the petition
ers counsel has not been opposed by Mr. Saikia, learned Sr. Addl. Advocate Gener
al, Assam.
In view of the above, this writ petition stands dismissed on withdrawal with lib
erty as prayed for.
Interim order dated 25-08-2C17 stands vacated.
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GOVERNMENT OF ASSAM
OFFICE OF THE RANGE FOREST OFFICER : SOUTH GUWAHATI RANGE
LOKHARA.
Memo No. SG/30(a)/Eviction /2024 /72¢ Date: 9/, fary
To, :
The Divisional Forest Officer

Kamrup East Division
Basistha, Guwahati-Z9

Sub:  Regarding ejecrion of illegally constructed temporary CGI sheet dwelling house inside Garbhanga
KF.

ST,

With reference to the subject cited above, | have the honour to inform you that on 29/11/2024
while performing patroiling duty by staffs of South Guwahati Range HQ. along with lady’s staff at Sonkuchi
area inside Garbhanga RF. they have noticed 1 (One) no. of newly constructed CGI Sheet (Kuccha) house
iliegally. Then the patroiling team demolished/ejected the house. Photographs taken during the operaton
are enclosed herewith for your needful.

This is for favour of your kind information and necessary action.

Enclo: As Stated above

-

Yours f 4
b R " e
nil” £y . o
P Rangg Forest Officer
Soutl'Guwahati Range
Lokhara
C
ue
o 0®
. a\e
pavo°
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GOVERNMENT OF ASSAM
OFFICE OF THE RANGE FOREST OFFICER : SOUTH GUWAHATI RANGE:
LOKHARA

TN

Memo No. SG/30(a)/Eviction /2025/ In0 Date: 03/6 1/ 2604~

To,
The Divisional Forest Officer
Kamrup East Division
Basistha, Guwahati-29

Sub:  Demolition of unauthorized structure inside Garbhanga RF.

taken during the operation are enclosed herewith for your kind consideration .

This is for favour of your kind information and necessary action.

Enclo: Report copy of BO Basistha Beat.
Yours faithfully;

e Lol
4
Ra{g(e‘FErest Officer
South Guwahati Rang
Lokhara




— K] -
Typed copy
GOVT. OF ASSAM

OFFICE OF THE BEAT FOREST OFFICER: BASISTHA
BASISTH, GUWAHATI

Memo No. BB/04/Encroachment /18 Date 04.01.2025

To,

The Range Officer
South Guwahati Range
Lokhra , Ghy

Sub: Demolition of unauthorized structure inside Reserve Forest.

Ref: Memo No. BB/4/Encroachment /02 dt 12.12.2024.

Mem,

camp at Gajenpuri area under Garbhanga Reserve Forest has been demolished by
the South Guwahati Range HQ along with Basistha Beat Office team

GPS Co Ordinate
26.10362 (N)
91.77906 (E )

This is for favour of your kind information & necessary action.

Yours Faithfully
Sd/- illegible
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Typed copy

GOVT. OF ASSAM
OFFICE OF THE BEAT FOREST OFFICER: BASISTHA
BASISTH, GUWAHATI

Memo No. BB/04/Encroachment /01 Date 12.12.2024

To,

The Range Forest Officer
South Guwahati Range
Lokhra , Ghy

Sub: Encroachment assessment report inside the camps of Forest Camp.

GPS Co Ordinate
N = 26.10337
E =91.77921

This is for favour of your kind information & necessary action.

Yours Faithfully
Sd/- illegible
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GOVERNMENT OF ASSAM
OFFICE OF THE RANGE FOREST OFFICER : SOUTH GUWAHATI RANGE
LOKHARA.

Memo No. SG/30(a)/Eviction /2024/ (. ¢ Date: ; 5 / ot/
To,

The Divisional Forest Officer

Kamrup East Division

Basistha, Guwahati-29

Sub:  Regarding ejection of illegally planted rubber sapling inside Garbhanga R.F.

Sir,

With reference to the subject cited above, 1 have the honour to inform you that on 10/08/2024
while performing patrolling duty by staff of South Guwahati Range H.Q. at so called Sangma Nagar to 2 no.
Nongtari road area inside Garbhanga R.F. staff have noticed that a certain forest area was illegally cleared
and planted some rubber sapling and also constructed a thatch house by the miscreants. Then the
patrolling team immediately damaged the rubber sapling and also demolished the thatch house from the
area. During the operation, no miscreants was seen. Photographs taken during the operation are enclosed
herewith.

This is for favour of your kind information and necessary action.

Enclo:
1. Photographs.
2. Field reports
Yours faithfully,
Range Forest Officer
South Guwahati Range
Lokhara
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Typed copy

To,
The Range Forest Officer
South Guwahati Range
Lokhra
Dated 11.08.24

Sub: Regarding ejection of rubber saplings inside Garbhanga RE.

Madam ,

With reference to the subject cited above, | have the honour to inform you that
we were doing regular patrolling duty at so called Sangam Nagarto Nontari 2 non area
of Garblonge RF, on dat. 10.08.2027. During our patrolling period we come to notice
that a certain area has been cleared and some rubber saplings have been planted by
some miscreants. After that, we have ejected the rubber saplings planted there and
destroyed them . A newly built thatch house have also been demolished which may
have built by the same miscreants at the same area.

This is for favour of your kind information and necessary action.
GPS Co Ordinates of the area:
N - 25.991325
E — 91.642267

Yours Faithfully.
S/d illegible
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GOVERNMENT OF ASSAM
OFFICE OF THE RANGE FOREST OFFICER : SOUTH GUWAHATI RANGE
LOKHARA.
Memo No. 5G/30(a)/Eviction /2024/ 72 Date: o3, Jag /222,
To, :
The Divisional Forest Officer

Kamrup East Division
Basistha, Guwahati-29

Sub:  Regarding ejection of illegally constructed temporary camp hut with bamboo inside Garbhanga
RF.

Sir,

With reference to the subject cited above, I have the honour to inform you that on 31/05/2024
while performing patrolling duty by staff of South Guwahati Range H.Q. at Norlong area inside Garbhanga
RF. they have noticed that some miscreants illegally clearing forest area and constructed camp hut with
bamboo. Then the patrolling team tried to apprehend the miscreants, but the miscreants managed to
escape taking the shelter of dense forest and hilly terrain. Se, the patrolling team demolished/ejected the
temporary cap hut and seized 7 (Seven) no’s of Dao, 3 (Three) no’s of AXE and 2 (Two) no’s of Small hand
saw and taken to the Range HQ. for safe custody. Photographs taken during the operation are enclosed
herewith for your needful.

This is for favour of your kind information and necessary action.

Enclo:
1. Seizure list.
2. Photographs.
Yours faithfully,
Range Forest Officer
South Guwahati Range
Lokhara




Typed copy

To,
The Range Forest Officer
South Guwahati Range
Dated 31.05.2023

Sub: Regarding patrolling and ejection report.

Madam ,

With reference to the subject cited above, | have the honour to inform you that
as peryour ........ order | along with the other staffs of Range HQ have done patrolling
duty towards Narlong area and along with the Assam Meghalaya border area of
Garbhanga RF.

While we have been doing our patrolling duty we have notice that some
miscreants illegally clearing the Forest area and built camp hut in side the Garbhanga
RF when we trying to capture the culprit then they run away from the spot and entered
into the Meghalaya area . After that we demolished the camp hut and collected the
tools and materials etc . and seized the tools etc. Deposited the seized materials at
Range HQ for safe custody .

This is for favour of your kind information and necessary action.
List of seized materials:

1. Dao -7 Nos.
2. Axe - 3 nos.
3. Small hand saw-2 Nos.

GPS Coordinates
1. N-26.00826 2. N=26.00831
E -9163624 E 91.63633

Yours Faithfully.
S/d illegible
31.05.2024
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SEIZER LIST

This day 31.05.2024, | Sri Khifr Ali Tulesdar Range of Garbhanga Forest
Reserve have seized the following from the possession of Sri
.................. st Unkpnoan - YileeE .. X PO oo KL PD
......... X......Dist .........x............for an offence committed at Norlong area U/s
AFR24,25and 49 (1) of Garbhanga Forest in presence of the following eye
witness.

AFR 1891 and Amendment Act, 1995
Seized materials :
. Dao -7 Nos.

2.Axe — 3 nos.

2. Small hand saw-2 Nos.

Signature of witness Signature of the Seizing Officer

Date 31.5.2024
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SEIZURE LIST

Thisday ....8)/ 50082 atabout ........\\:3s. At
I Shri .M..Aﬁ.TﬂM&.W-MOﬁ' South.Goaukul; Kmq‘;_ have
seized the following from o oo R
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e Wil ro... - L Ol
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GOVERNMENT OF ASSAM
OFFICE OF THE RANGE FOREST OFFICER : SOUTH GUWAHATI RANGE
. LOKHARA.
Memo No. 5G/30(a)/Eviction /2022/ < , - Date:- v3/09/2,,,
To,
The Divisional Forest Officer
Kamrup East Division
Basistha, Guwahati-29

Sub:  Regarding ejection of illegally constructed temporary CGI sheet dwelling house inside
Garbhanga RF.

Sir,

With reference to the subject cited above, | have the honour to inform you that on
02/09/2022 an ejection operation done by Range H.Q. along with lady staff, 3 (Three) no’s
illegally constructed temporary CGI sheet dwelling house demolished at Seuj Nagar (So called)
area of Grabhanga RF. During eviction operation nobody was found at the spot and no rule

violated at this time. Photographs taken during the operation are enclosed herewith for your
needful.

This is for favour of your kind information and necessary action.

Enclo: As Stated above.

Yours faithfully,
k “\1:’
Range Forest Officer
South Guwahati Rang
Lokhara

Y
ue
certifi? ‘ﬁ;v
€

advocat®
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GOVERNMENT OF ASSAM
OFFICE OF THE RANGE FOREST OFFICER : SOUTH GUWAHATI RANGE:
LOKHARA.

Memo No. $G/30(a)/Eviction /2022/ ' /= Date:-3¢/05/ 2

To,
The Divisional Forest Officer
Kamrup East Division
Basistha, Guwahati-29

Sub: Regarding ejection of hut (Tin sali) inside Garbhanga R.F.

Sir,

With reference to the subject cited above, I have the honour to inform you
that, today on 30/03/2022 Range H.Q. staff during their patrolling duty at Nalapara
Nijorapar area of Garbhanga R.F. have noticed 7 (Seven) no’s of newly constructed
hut (Tin Sali with Bamboo & Tarza) and immediately the patrolling team ejected the
hut and cleared the area. They have Seized 35 (Thirty five) no’s of C.G.1. Sheet and
taken to Range H.Q. for safe custody. 8 (Eight) no’s of photographs of the operation
are enclosed herewith for ready reference.

This is for favour of your kind information and necessary action.

Enclo: As stated above.
Yours faithfully

k
Range Forest Officer

South Guwahati Rang
Lokhara
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To,
The Range Forest Officer
South Guwahati Range
Lokhara

Sub: Regarding demolition of hut inside Garbhanga R.F.

Madam,

With reference to the subject cited above, I have the honour to inform you that
As per your verbal instruction 1 along with other staff of South Guwahati Range H.Q.
were performing regular patrolling duty inside Garbhanga R.F.. During our
patrolling period we have noticed that some miscreants built 7 no’s of Kaccha (Tin
sali) house inside Garbhanga R.F. near Nalapara Nijorapar area. And then atone we
ejected the Kaccha house and seized 35 no's CGI sheet and brought to the Range
Office for safe custody during ejection time nobody was found the encroachment
area

This is for favour of your kind information and necessary action.

Enclo: Photographs
Yours Faithfully

Y i1 % bat ; "
¥”?r._* ‘),1 ‘s.._e & D‘ E.:::{i,) f; y b wma )

O/o Range Forest Office
South Guwahati Range
Lokhara

00 19
" agvoe®
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GOVERNMENT OF ASSAM
OFFICE OF THE RANGE FOREST OFFICER: SOUTH GUWAHATI RANGE:
LOKHARA.
Memo No. SG/30/Encroachment /2024 /<%~ Date: 2.6/12/200y
To,
The Divisional Forest Officer

Kamrup East Division,
Basistha, Guwahati-29

Sub: Present status of encroachment in deferent location under South Guwahati Range
Jurisdiction.

Sir,

With reference to the subject cited above, I have the honour to inform you that as per
previous reports there were 1118 no's of household and approximately 100 ha. area under
encroachment inside Garbhanga RF. Further, as per the current google earth map there has
been an increase in the area under encroachment covering approx. 120.18 ha (taking
Garbhanga KML file as reference). Also, the total no’s of household has increased by 105 houses
thus making a total of 1223 no's of household as on date.

This is for favour of his kind information and necessary action.

Enclo: Encroachment assessment report.

Yours fai
Range F; fficer
South ti Rang
Lokhara
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GOVERNMENT OF ASSAM
OFFICE OF THE RANGE FOREST OFFICER : SOUTH GUWAHATI RANGE
LOKHARA.

Memo No. SG/30(a)/Eviction /2022/ 5377 Date:- 2¢ /o¢ /102).
To,

The Divisional Forest Officer

Kamrup East Division

Basistha, Guwahati-29

Sub: Regarding ejection of illegally constructed temporary CGI sheet dwelling house inside
Garbbanga R.F. :

Sir,

With reference to the subject cited above, I have the honour to forward herewith an
ejection report submitted by Beat officer, Basistha Forest Beat, on 23/08/2022 in a joint ejection
operation done by staff of Basistha Beat & Range H.Q. 11 (Eleven) no's illegally constructed
temporary CGI sheet dwelling house demolished at Seuj Nagar (So called) area of Garbhanga R.F.
and seized 25 (Twenty five) no’s of C.G.I. sheet and taken to Beat office campus for safe custody
Photographs taken during the operation are enclosed herewith for your needful.

This is for favour of your kind information and necessary action.

Enclo: As Stated above.

Yours faithfully,
o ’V
S

T
Range Forest Officer
South Guwahati Rang
Lokhara
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i GOVERNMENT OF ASSAM
OFFICE OF THE FOREST BEAT OFFICER :: BASISTHA BEAT
BASISTHA
Memo No. BS/4/Encroachment/2022/ 115-16 Date. 23/08/2022
= -J?/
~Jhe Range Forest Officer
South Guwahati Range
Lokhara

Sub: Regarding ejection of illegally constructed temporary CGI sheet dwelling house inside
Garbhanga RF. ‘

Sir,

With reference to the subject cited above, I have the honour to inform you that today on
23/08/2022 in a joint operation of Basistha Beat & Range H.Q. staffs 11 (Eleven) no's illegally
constructed temporary CGI sheet dwelling house demolished at Seuj Nagar (So called) area of
Garbhanga R.F. and seized 25 (Twenty five) no’s of C.G.I sheet and taken to Beat office campus
for safe custody. Photographs taken during the operation are enclosed herewith for your needful.

This is for favour of your kind information and necessary action.

Enclo: As Stated above.

Yours Fa.ithly,

P

Beat F&ést Officer
Basistha Beat

Copy to: The Divisional Forest Officer, Kamrup East Division, Basistha for favour of his kind
information and necessary action.
Beat ForeL Officer

Basistha Beat
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GOVIERNMEN I OF ASSAM
OFFICE OF THE FOREST RANGE OFFICER SONAPUR RANGE
SONAPUR
Date.19.09.2022

Leter No. $P/i38/Evichon]5¢Y

To.
The Divisional Forest Officer.

Kamrup Fast Pivision
Basistha.

Sub: Ejection of 2 nos. illegally constructed bamboo sheds inside Matapahar RF regds.

Sir.

cited g!y;‘ovc, !_}would like to inform you that during
RF, at 9:52090 AM the patrolling tcam had

structed inside Matapahar RF nearing to the

The area was thoroughly search but couldn’t

ere dismantled completely. Some of the
of the newly encroached sites were

with reference 10 the subject

Routine patrolling duty inside
detected 2(two) nos. of bamboo shed illegally con

appreher;d any miscreants.
photographs are enclosed here
mentioned below:

No.1 Bamboo shed Co-ordinates: N 26°07°02.3"

E 92°%3°18.37
No.2 Bamboo shed Co-ordinates: N 26°07°02.368"
E 92°03°18.317

This is for favour of your kind information and necessary action.

Enclo: As stated.
Yours faithfully.

-

A -
(Dr.Firfila fsumatar: AFS)
Range|Forest Officer.
Songpur Range

napur
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X “GOVT. OF ASSAM
OFFICE OF THE RANGE FOREST OFFICER: SONAPUR .
' SONAPUR
Letier No: SP/138 Fviction/Chamata RF/ £ 4 5 Date: - 23.12.2024

lo.
T'he Divisional Forest Officer,
Kamrup East Division,
Basistha. Guwahati-29.

Sub:- Regarding eviction drive at Chamata Reserve Forest.
Sir.
With reference to the subject cited above. [ have the honour to submit herewith the report

on eviction drive at Chamata Reserve Forest with photographs.

' This is for favour of your kind information and necessary action.

Enclo: - As Stated Above

Yours Faithfully

&y
Range Fotet officer

Sonapur Range
Sonapur




REPORT ON EVICTION DRIVE AT CHAMATA RESERVE FOREST

A

On dated 23.12.2024 an eviction operation was carried out to remove the illegal structure
which falls inside the Chamata Reserve Forest. During the eviction drive Assistant commissioncr
from Dimoria Co-District was present as magistrate and Police staff from Sonapur Police Station
along with CRPF personnel were present for maintenance of law & order. During the ejection
drive Divisional Forest Officer. Kamrup East Division. Basistha along with Assistant
Conservator of Forest. Staffs from Survey & Demarcation Range. Protection Squad Range.
Sonapur Range was also present. The eviction drive was started at about 9:45 am. During the
exercise 29 temporary and semi permanent shops. which were encroaching about 1.0 Ha Forest
land of Chamata RF and 0.5 Ha of PWD road side land were freed from the encroachers. The
operation was carried out smoothly without any resistance from the encroachers. The
encroachers had dismantied their own temporary structures. After that we have used excavator to
remove the concrete structures and other structures which were left behind. The eviction

operation was completed at about 3:30 pm.
Rangc%cer

Sonapur Range
Sonapur
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. ‘f Fig:- Photographs of eviction drive at Chamata R.F N
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